
Ne1otl•t1n1 Machlael'J for 
A1rlc•ltaral Sector ... 

6538·. SHRI THAMPAN THOMAS: 
Will the Minister of LABOUR be . pleased 

· to state : 

· · (a) the details of the ncaotiatina machi-
nery for disputes in the Aaricultural sector; 

(b) whether there is any forum to aivt 
awards for ·settliq the claims or qricultural 
workon; and 

' . . ( c) if 10. the details thereof ? 

THE MINISTER QF STATE IN TIIE 
MINISTRY OF LABOUR (SHIU JAGDISH 
TYTLER.): (a) to (c). There ii no Central 
Law reprdina neaotiatina machinery fer 
disputes in the qricultural sector. However, 
the Minimum WaMS Act. 1948 is an 
iniportant piece of leaislation coverial aari-
cultural labour. The Act provides for the . . 

- fixation of minimum ~es and makes , 
certain other provisions relatiq to repla-
tion of hours ·of work, overtime payment, 
rest day, etc. The Act also providoa for 
appointment of authorities to bear and 
decide claims. It also prescn"bel penalties 
for offences and lays down the procedure 
for sett Jements or claims. 

• 
Cll•n1e in M•••1emeat of H lndastan 

Copper Limited 

6539. SHRI . V. SREENIVASA 
PRASAD : Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether there are chanaes in the 
• ll)anagement of the Hindustan Copper 

Limited, Calcutta; · 

(b) the composition of the Board of 
Directors ·of the Hindustan Copper Limited, 
terms and period of office of the Chairman-. . . 

· cwn-Manaama Director and Board of 
Directors; and 

(c) · th~ assistance bcina rendered to 
. ~e the company to a profitable f ootiq 1 

. THE MINISTER QF STAT£ IN THE 
DEPARTMENT OF MINES .- IN THE 
MINISTRY OF STEEL AND MlNES 
(SHRI RAMANANJ;> - YADAV) : (a) . 
There has been no chanp in the manap-

. ment of Hin ustan Copper Limited (HCL) 

•inoe June, 1986. However, the post or 
Director (Finance), HCL fell vacant conse· 
quent UpOJ:l_ . the demise Of the then incum• 

· bent. Steps "have been initiated to fill·u~ 
this post. · 

(b) The present composition 
Board or Directors consists of (i) three 
wbol e-time Directors includina Chairinan-
cum-Manaama Director (CMD)-the fourth 
post of Director (Finance) beina vacant; 
(ii) four ~art-time official Dirccton; and 
(iii) three Part-time non-official Directors~ 
Tbe whole-time Directors ~ludq the 
CMD are .appointed for specified tenures. 
The Articles of Association of the Company 
provide for part-time Directon to be 
appointed for a period not cxceedina. 3 
years. . . • 

• 

(c) Several steps have been taken by 
Government te briq HCL ·to a profitable 
footina and some of those include grant of 
interest holiday and moratorium on loan· 
repayments from time to time; sanction of 
schemes for debottlcnockina and modernisa-
tion of smelters and rellneries at KCC and 
l~C to improw production and productivity 
in operations or the Company; etc. The 
manaaement of HCL have been makina 
concerted ef'orts to make all round im pro-
vement. Preliminary reports about financial 
performance of HCL for the year 1987-18 
indicate that the Company has made a 
profit of approximately Rs. 1O.1.5 crores. 

Expenditure Incurred on °Allld 
Vill•ae •nd PJ•yen' Ho1tel 

• 6540. SHIU C. JANOA REDDY :- Will 
the Minister of URBAN DEVELOPMENT 
bo pleased to state : 

{{l) .. the expenditure sanctioned 01,lt ·of -
the Asiad funds and actually incurred on 
the construction of Asiad Villaae and th• 
Players• Hostel near the Indira Gandhi .. 
Stadium; f ~ 

(b) what were the oriainaJ estimates of 
time and cbst and how do they 'compare _ 
·with the actual o~ · · · I ""\ .. ..,, 

' 
~c) ho_w much m®:"y has been aepnt 50 

far ~ -~1r maintenance and ifurther modi-
.ftcat1ons after the Asiad and tbe expendi· 
ture ~urred on supply of water, electricity 

" 




